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In exercise of the powers conferred by Section 19 of the

Banking Companies(Acquisition and Transfer of ' R

Undertakings) Act, 1970/ (5 of 1970/40 of 1980}, the Board 5 s (SRHT it it & staenn) wifam 1o/

of Directors of Bank of Maharashtra in consultation with ) | RR¢o (3990 T 4/3%¢0 T o) F UIRT 12 T Ueed 31fEad w1
the Reserve Bank & with the previous sanction of the YHI R g H llw merrng #1 fide e Roe 8% %
Central Government hereby makes the following o Waﬁ‘(aﬁﬂﬂwzﬁtﬁf@gﬁr@mm ﬁmﬁqfaa
regulations, namely _ R T 8 -

SHORT TITLE, COMMENCEMENT AND APPLICATION

1. 1) These regulatibns may be called Bank of
Maharashtra Officer Employses’ (Conduct)
{Amendments) Regulations 1976.

@Y sﬁhmn st fear o _Hﬂ-@'ﬁ
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2)  They shall come into force with immediate effect

|.e.91hSeptember1976.- R <. 7% Rifremee gta et < Red -Ws‘aﬁms‘ﬂﬁ |
| 3) They shall apply to alt officer employees of the ' _ - : S ' !
Bank, recruited in India whether working in . | - 3. Wg il e § wff frd T A% Fwi
India or outside India but shall not apply to: _ e - rferhrl)- e U AR g, 3 & & wiwa W
() The Chairman of the bank; | WG & TR T T H, W b oo sufsrmall =
(i) The Managing Director of the bank; | v, a’ﬁ i
(iii any-r wholetime Director, if any, S . - () A% ¥ onmer “

(v} Those who are in casual employment or paid () FxwmEy ﬁl&ﬂ?ﬁ;

from the contingencies; R @ b R R d A
(v) award staff. | ;o (%) Qﬁmﬁ@ﬁﬁmﬁmﬁﬁgﬁamﬁ%
| : P L e S el Rl g,

T () efubuiEne s |




DEFINITI_ONS

In these 'reﬁul_a_tions unless the context otherwise
requires - '

(@) “Act® means the Banking Companies
(Acquisition and Transfer of Undertakings) Act,
1970 (5 of 1970) / 1980 (40 of 1980).

(o) "award staff* means the persons covared by
the "award" as defined in the Industrial Disputes
(Banking Companies) Decision Act, 1955.
(41 of 19585);

. (¢) "bank" means Bank of Maharashtra.

0]

i

(iii)

(d) “"board® means the Board of directors of the
bank;

(e) ‘“competent authority" means the authority
appointed by the Board for the purposas of
these regulations; _

- () "family" means -

in the case of male officer employee his wife, whether
residing with him or not but does not include a legally
separated wife and in the case of women officer

-amployas her husband, whether residing with her or

not , but doas not include a legally separated

_ husband.

Children or step-chlildren of the officer employee,
whether residing with the officer employee or not, and
wholly dependent on such officar employee but does
not include children or step-children of whose custody
the officer employee has been deprived of by or under
any law; and,

any other person related to, by blood or mamiage; to
the officer employee or to his spouse and wholly
dependent upon such officer employee_;
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*Govemment® means the Central Government:

"Managing Director* means the Managing

Director of the bank;

"officer employee" means a person who holds a
supervisoty, administrative or managerial post in
the bank or any other person who has been appointed

-and is functioning as an officer of the bank, by

whatever designation called and inciudes a person
whose services are temporarily placed at the disposal
of the Central Government or a State  Govemment
orany other Government undertaking or any other
public sectorbank orthe. Reserve Bank of India or
any other orgariisation but shall not include casual,
work charged or contingent staff or the award staff;

*public sector bank® means -

a cotresponding new Bank specified in the First

 Scheduls te the Act ;
the State Bank of India constituted unde_r the State :

Bank of India Act, 1955 (23 of 1955) ;

a Subsidiary Bank constituted under the State Bank
of India (Subsidiary Banks) Act, 1959 (38 of 1959)
and

any other bank which the Central Government may
determine to be a public sector bank for the purpose
of these regulatlons, having regard to its manner
of incorporation :

(1) Every ofticer employee shall, at all times take
all possible steps to ensure & protect the
interests of the bank and discharge his duties
with utmost integrity, honesty, devetion and
diligenca and do nothing which is unbecoming
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ﬁ@ia,u,th, ol.t ml’blwﬂ _direction of his official superio@ Adﬂkﬁngg{*
{4) 'Eve,ry officar employee shall take all possibie

4

attention 1o all persons in all transactions and
negotiations.

(3) No officer employee shall, in the performanoe

. of his official duties orin the exercise of powers |

- conferred on him, act otherwise than in his best
judgement except when he Is acting under the

steps to ensure the integrity and devotion to
duty of all persons for the time being under his
control and authority.

- OBSERVANCE OF SECRECY

4,

Every officer employee shall maintain the strictest

secrecy regarding the bank’s affairs and the affairs
of its constituents and shall not divulge directly or
indirectly any information of a confidential nature
either to @ member of the public or to an outside
agency or to any other employee of the bank not
entitied to such information unless -

1)  divulging of such information is in accordance
"~ with the law or in accordance with the practices
- and usages customary amongst banks ;
2) heis compelled to divuige such information by
judicial or other authority ;
3) Instructed to do so by a superior offlcer in the
discharge of his duties.

EMPLOYMENT OF MEMBERS OF FAMILY OF BANK OFFICERS

IN FIRMS ENJOYING THE BANK'S CLIENTAGE AND GRANT '

OF FAGILiTlES TO SUCH CONCERNS :

5.

(1) No officer employee sha!l use his position or -

influence directly or indirectly to secure

phpm&g.csx “-*JN-"LW}L sk employment for any person related, whether
dneckleng are orak Ann by blood or marriage to the employee or to the
@ newie WL SEAMAL, RIPVEN employee’s wife or husband, whether such a

be comBimned A kg

person is dependent on the employee or not.
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Explanation :

5
{2) No officer e'mployee shall, except with

the prior permission of the competent

authority permit his son, daughter or any other
member of his family to accept employment in

any private undertaking with which he has

~ official dealings or in any other undertaking

“having to his knowledge official dealings with
bank. Provided that where the acceptance of
the employment cannot await prior permission
of the competent authority or is otherwise
considered urgent the matter shall be reported
to the competent authority; within three months
from the dateof receipt of offer of employment
and the empioymenti, may be accepted
provisionally subject to the permission of the
competent authority.

(3) No officer employee shall, in the discharge of

" his official duties, knowingly grant or authotise

the grant of any advance or banking facilities

. o or enter into or authorise entering into by or

onh behalf of the bank any contracts,

agreement, arrangement or proposal in any

matter or give or sanction any contracts in any

~ other manner and the officer employee shall

. refer every such matter or contract or loan to

. any undertaking or person if any member of

. hig family is employed in that undertaking or

. under that person or if he or any member of his

family has interests in such matters or contract

or loan to his superior officer and the matier or

contract or loan shall thereafter be disposed of

‘according to the instructions of the authority to
whom such refarence is made.

A person is not deemed to have any interest in an

undertaking for the purpose of this sub-regulation, if he is
only a share-holder having not more than 2 per cent of the

~ paid up capital of the undertaking in his name.
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TAKING UP OUTSIDE EMPLOYMENT : AW%&”
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Pt A (1) m-o' officer employee shall, except with the SMW
otfleet e plogpee previous sanctigh of the bank, gage directly
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Qo s ictae, sehyrto: - breach of this sub-regulation.

(2y Every officer employee shall, report to
the bank if any member of his family is
engaged in a trade or business or
owns or manages an insurance agency
or commission agency.

(3) No officer employee shall without the
previous sanction of the bank, except
iin the discharge of his officlal duties,
take part in the registration, promotion
or management of any bank or other
.company which is required to be
registered under the Companies Act,

- 1956 (1 of 1956) or any other law for
the time being in force or any
co-operative society for commercial
purposes : o

any trade
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Provided that an officer employee may take part
in registration, promotion or management of a
Co-operative society registered under the .
Co-operative Societies Act, 1912 (2 of 1912)
or any other law for the time being in force, or
of a literary, scientific or charitable society
registered under the Societies Registration Act,
1860 (21 of 1860) or any corresponding law in

force. - A gathinest 20

(Reg. 6. contd.)

hoarm 0 D, any privaié person with
t,\g,w, www A MR Lohee , competént authority’]
O for ""”‘C}, ‘N |
o officer employee shall act as an agent of,
e nde &ja“ﬁ bh AN or canvass business in favour of, an Insurance
Jca; (;“ m,“q,w{ et Company or Corporation in his individual
wa-“ capacity. ,

cw»(i/\ﬂ"\ Qf,{ Thoo ﬁoam}ae./l'ﬂ\hk
wﬂw,xbjcomnlsmlow TO NEWS PAPERS, RADIO ETC.

7. 1} No officer emptoyee shall except with the
previous sanction of the competent authority,
own wholly or in part or conduct or paticipate
in the editing or managemant of any newspaper

or any other periodical publication.

No officer employee shall except with the
previous sanction of the competent authority
or except in the bonafide discharge of his duties
paticipate in radlo broadcast or contribute any
article or write any letter elther in his own name
or anonymously or in the name of any other
person to any hewspaper or periodical or make
public, or publish or cause to be published or
pass on to others any document, paper or
information which may come into his
possession in his official capacity.

2)
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(Reg. 7 contd.) - 3)  No officer employee shall except with the
) previous sanction of the competent authority
publish or cause to be published any book or
any similar printed matter of which he is the
author ornotordeliver a talk or lecture in public
meatings or otherwise. Provided that no such
sanction is, however, required if such broadcast
or contribution or pubiication is of a purely
literary, artistic, scientific, professicnal, cultural
educational, religious or social character.

 DEMONSTRATIONS :

8. No officer employee shail engage. himself or
participate in any demonstration which is prejudicial
to the interests of the sovereignty and Integrity of
India, the secutity of the State, friendly relations with
foreign States, public order decency or morality, or
which involves contempt of court, defamation or
incitement to an offence.

JOINING OF ASSOCIETION_S PREJUDICIAL
TO INTERESTS OF THE COUNTRY :

‘9. No officer emplayee shall join or continue to be a |

member of an association, the objects or activities of
which are prejudicial to the interests of the soveraignty
and integrity of India or public order or morality.

GIVING EVIDENCE :

10. 1)  Save as provided in sub-regulation (3) no officer
employee shall, except with the previous
approval of the competent authority, give
evidence in connection with any enquiry
conducted by any person committee or
authority.

2)  Where any approval has been accorded under
sub-regulation (1), no officer employse
giving such evidence shall criticise the policy

~or any action of the Government or of a
State Government or of the bank.
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PUBLIC DEMONSTRATIONS

3

9

Nothing in this regulation shall apply to any
evidence given -

(@)

)

()

at an snquiry betore an authority

appointed by the Gavemment, State
Government, Parliament or a State

Legislature; or

in any judicial enquiry ; or
at any departmental enquiry ordered by
the competent authority.

IN HONOUR OF BANK OFFICERS:

1.

(1)

No officer employee shall, except with the
previous sanction of the competent
authority, receive any complimentary or
valedictory address or accept any testimonial

- or aftend any meetting or entartainment held
~in his honour or in the honour of any other

employee of the bank. Provided that nothing in
this sub-ragulation shall apply to —

(a)

(b}

a farewell entertainmentof a substantially

.. private and informal character held in

honour of the officer employee or any
other employee of the bank on the
occaslon of his retirement or transter

. orany person who has recently quitted
the servica of the bank; and

~ the 'accepté'n-ce of simple and

inexpensive entertainment arranged by

-agsociation of employees of the bank.

" No officer employee shall either directly

ot Iindiractly exercise pressure or

influence on any employee of the bank

to induce or compel him to subscribe

~ towards any farewell entertainment.
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(Reg. 11 contd.) ()} No officer employee shall collect
. subscription of farewell entertainment
from any intermediate or lower grade
employee for the entertainment of any
employee belonging to any higher
grade.

SEEKING TO INFLUENCE :
12.  No officer employse shall bring or attempt to bring

any political or other outside influence to bear upon -

any supetior authority to further his interests in respact
of matters pertaining to his service under the bank.

-ABSENCE FROM DUTY :

13. (1) No officer employee shall absent himself from
- his duty or be late in attending office or leave
the station without having first obtained the
permission of the competent authority. Provided
that in the case of unavoidable circumstances
where availing of prior permission is not
- possible or is difficult, such permiasion may be
obtained later subject to the satisfaction of the
competent authority that such a permission
could not have been obtained.

{2) No officer employee shall ordinarily absent
himselfin case of sickness or  accident without
submitting a proper medical certificate:
Provided that in the case of temporary

- indisposition of sicknass of a casual nature, the
production of a medical certificate may, at the
absolute discretion of the competent
authority, be dispensed with.

ACCEPTANCE OF GIFTS

14, (1) Save as otherwise provided in these regulations, -

no officar employee shall accept or permit any
member of his family or any person acting on
his behalf to accapt any gift.
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(Reg. 14 contd.)
Explanation :

Note ;

NOTE :

"

The expression "gift" shall include free transport, boarding,
loadging or other service or any other pecuniary advantage

~when provided by any person other than a near relative or

a personal friend having no official dealings with the officer
employsee.

(1) Casual meal, lift or other social hospitality, shall not
be deamed to be a gift.

(2) On occasions such as marriages, anniversaries,

~ funerals or religious functions when the making of

gifts is in conformity with the prevatling religious or

so;-;i"all practice, an officer employee may accept gifts

- from his near relatives but he shall make a report to

the competent authority if the value of the gifts
exceeds Rs. 500/-.

{8) On such occasions as specified in sub-regulation (2)
ai officer employee may also accept gifts from his
personal friends having no official dealings with him
but he shall make a report to the competent authority
if the value of such gifts exceeds Rs. 200/-.

(4) In any other case, the officer employee shall not
' accept any gifts without tha sanction of the compstant

authority if the value of the gifts exceeds Rs. 75/-,

.Provided that when more than one gift has been

received from the same person or concern withina .

period of 12 months, the matter shall be reported to
the competent authority if the aggregate value thereof
exceeds Rs. 5Q0/-.

As a normal practice an officer employeé shall not accept
any gift from any person or institution having ofhcual dealings
with the officer employee

f"{.WUﬁ!:
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(Reg. 14 contd.) (5) No cﬂficer employee shall

(a)

®)

give ortake or abét the giving or taking of Dowry
or

demand, directly or indirectly from the parents
or guardians of bride or bridegroom as the case
may be, any Dowry. :

Explanation : for the purpose of this regulation 'Dowry’ has the same
' meaning as in the Dowry Prohibtion Act 1961 (28 of 1961).

- LENDINGS AND BORROWINGS.

- 15, No officer employee shall, in his individual capacity -

@

(i)

(i)

(iv)

borrow or permit any member of his family to
borrow or otherwise place himself or a member
of his family under a pecuniary obligation to a
broker or a money lender or a subordinate
employee of the bank or any person,
association of persons, firm, company or
institution, whether incorporated or not, having
dealings with the bank ;

buy or sell stocks, shares or securities of any
description without funds to meet the full cost
in the case of a purchase of scrips or delivery

" in the case of a sale;

incur' dabis at a race meeting ;

lend money in private capacity to a constituent
of the bank or have personal dealings with such
constituent in the purchase or sale of bills of
exchange, Government paper or any other
securities ; and

e
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13

(v} guarantee In his private capacity the pecuniary

obligations of another person or agree to
Indemnify in such capacity another person from
loss except with the previous permission of the
competent authority :Provided that an offlcer
amployee may, glve to or accept from a relative
or personal friend a purely temporary loan of a
small amount free of interest or operate a credit
account with a bonafide tradesmen or make
an advance of pay to his private employee :

Provided further that an officer employee may
obtain a loan from a co-operative credit
soclety of which he is a member or stand as
a surety in respect of a loan taken by another

. member from a co-operative credit society of
which he is a member.

ADVANCE DRAWAL SALARY.

18.

SUBSCRIPTIONS

17.

No officer’ employee shall draw his salary in
advance or ovetdraw his account with the bank
arainst security or otherwise, without the
previouasanction of the competent authority.

No officer employee shall, ekoept with the previous
sanction of the competent authority, ask for or accept
contributions to or otherwise associate himself with

 the raising of any fund or other collections in cash
orin kind in pursuance of any objective whatsoever.

SPECULATIONS IN STOCKS AND SHARES AND INVESTMENTS.

18.

'No officer employee shall speculate in any stock,

share or securities or commodities or valuables
of any descriptions or shall make investments
which are likely to embarrass or influence him in
the discharge of his duties.Provided that nothing
in this regulation shall be deemed to prohibit an
officer employee from making a bonafide

investment of his own funds in such securities as he

may wish to buy.

I
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Note.: Frequent purchase or sale or both of shares or securities or other
investments shall be deemed to be speculation for the purpose of
this regulation.

submit a return of his assats and Ilabilities giving full
particulars regarding :-

@

()

- (©

()

The immovable property inherited by him or
owned or acquired by him or held by him on
lease or mortgages, either.in his namse orin
the name of any member of his family or in the
name of any other person.

Shares, debentures and cash including bank

deposits inherited by him or simllary owned or

acguirad or held by him,
Other movable property inherited by him or

similarly owned or acquired or held by him and,
~debts and other liabilities incurred by him

directly or indirectly : Provided that in the case
of an officer employee who is already in the
bank an the date these regulations come into
force, shall submit a retum in terms of this
regulation within three months of coming into
force of these regulations, the retum being with

reference to the assets and liabilities as
enumerated above of the officer employee on

the date these regulations come inio force.
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@)

)

(a)

(b)

)

(@)

(b)

15

Every officer employee shall every year submit

a return of his movable, immovabie and

valuable property including liquid asset like
shares, debenltures as on 31 st March of that
year to the bank before the 30th day of June
of that year."

 No officer employee_shall .ekcapt with the

previous knowiedge of the competant
authority acquire or dispose of any immovable
property by lease, mortgage, purchase, saie,
gift or otharwise either in his own name or in
the name of any member of his family : Provided
that the previous sanction of the competent
authority shall be obtained by the officer
employee if any such transat:tion is :

with a person having official deahngs wuth the
officer amployee.
otherwise than through a reputed daaier

“Every officer employee shall report to the

competent authority every transaction
conceming movable property owned or held by
him, either in his own name orin the name of a
member of his family, if the value of such
property exceeds Rs. 5,000/- provided that the
previous sanction of the competent authonty
shall be obtained if any such transaction is :

'with a person having official dealings with the

officer employse. OR _
otherwise than through a regular or reputed
dealer. _
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16

The bank may at any time, by general or special order,
require an officer employee to furnish within a perod

‘to be specified in the order a full and complete

statement of such movable or immovable property

‘held or acquired by him or on his behalt or by any
. member of his family as may be specified in the

order. Such a statement shal!, if so required by the
bank, include the details of the means by which or

the sources from which such property was acquired.

INDICATION OF ACTS AND CHARACTER OF AN OFFICER EMPLOYEE

21..

No officer employee shall, except with the previous
sanction of the bank, have recourse to any court or
to the press for the vindication of any official act which
has been the subject matter of adverse criticism or
an attack of a defamatory character.Provided that
nothing in this regulation shall be deemed to prohibit
an employes from vindicating his private character
orf any act donhe by him in his private capacity and
whers any action far vindicating his private character
¢, any act done by him in private capacity is taken,
the officer employee shall submit a report to his
immediate superior within a period of three months
from the date, such action is taken by him,

FIESTRICTIONS REGARDING MARRIAGE :

22,

{1) (1)-No_ officer employee shall enter into or

contract, a marrlage with a person having a

“spouse living and ; (i) no officer employse,
having a spouse living, shall enter into, or
contract, a marriage with any person.Provided
that the bank may pemit an officer employese
to enter into, or contract, any such marriage as

_ is refereed to in clause (i) or clause (i} if it is
satisfied that -
(a) suchmarriagei is pemissible underthe pemonnel
law applicable to such officar employeé and the
other party to the marriage and,
(b) there are other grounds for so doing.
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(@) - An officer employee who has married or marries a
- person otherthan of Indian Nationality shall forthwith
intimate the fact to the bank.

CONSUMPTION OF INTOXICATING DRINKS AND DRUGS :

EXPLANATION

23. An officer employee shall :

(a)} strictly abide by any law relating to intoxicating
drinks or drugs in force in any area in which he
may happen to be for the time being ;

(b) not be under the influence of any intoxicating
drink/drug during the course of his duty and
shall also take due care that the performance
of his duties at any time is not affected in any
way by the influence of such drink or drug ;

(c) refrain from consuming any intoxicating drink
or drug in a public place,

{d} not appear in a public place in a State of
intoxication ;

{eY notuse any intoxicating drink ordrug to excess.

For the purpose of this rule 'public place’ means any

place or premises (including clubs, even exclusively

meant for members where it is permissible for the

members to invite non-members as guests, bars and

restaurants, conveyance ) to which the public have

or are pemmitted to have access, whether on payment
- orotherwise,

ACTS OF MISCONDUCT

24. A breach of any of these provisions of these
regulations shall be deemed to constitute a
misconduct punishable under the Bank of
Maharashtra {Discipline & Appeal } Regulations,1976.

INTERPRETATION

25, If any question arises as to the application or
interpratation of any of these regulations, it shail be
‘referred to the 'Board’ for its decision.
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REPEAL AND SAVING :

26. '('1)

@

18

Every rule, regulation, bye-law or avery.

provision in any agreement or resolution
corresponding to any of the regulations hersin
contained and in force immediately befora the
commencement of these regulations and
applicable to the officer employees to whom

. these regulations are appllcabla is hereby

repealed;

Notwithstanding such repeal any order made
or action taken under the provisions so repealad
shall be deemed to be mads or taken under
the corresponding provisions of these
ragulations. :
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COMPETENT AUTHORITIES AS PER
BANK OF MAHARASHTRA OFFICER EMPLOYEES' (CONDUCT)
_ REGULATIONS 1976 -

Clr AX1/ST/15/94 dt. 07/03/94.

Regulation No. Provision

for Officers in  Competent Authority for

granting permission

Regulation No. Provision : for Officers in.  Competent Authority for
: granting permission
5{21 _ Employment of members Scais I, Il - Dy. Gen. Manager, Personne!
- of family of Bank officars . |ll & IV ' .
in firms enjoylng the Scale V& Vi  General Manager, Personnel
Bank’s Credit facilties  Scale Vi Executive Director, /
Ghairman & Managing
Director
8(1) (2) (3) & (4) Taking up of outside : do
employment. '
14 Acceptance of Gifts. . do
20 Movabla or immovabte : do

& valued Property

21 Vindication of acts do

& character of an officer-
employse
22 Restrictions regarding do
+ marriage

712 & (3)

10 (1) & (2)
15 (5)
17

11 {1}

16

13(1) & (2)

Contribution to news  Scaile | to lll

Ragicnal Head

papers, Radio stc. in the field
- Scale 1to Il Chief Manager
atl G.0. concerned Dapit.
k (copy of articleAtalk to be
checked)
Scale V&V BGM / GM concemed
Scala VI G:M. concerned
Scale Vil Exe. Diractor /
Chairman & MD. .
Giving Evidence do
Lending & Bomwiﬁg# do
Subsc_ri_'ptions do

Public demonstrations in
hanour of Bank officers.

. Advance drawing of salary

Absenge from duty

Any Executive in Scale IV &
above under whosa control
the, officer employee is
working.

For officers in the Branch, Br.
Manager. For offiicers working
In the administrative offices
& Br. Managers : - Ragional
Manager / Chief Manager /
Asstt. Gen. Manager /
Dy. Gen. Manager under

“whom they are working.

Competant authorities are
mentioned in annexure 1l




COMPTTENT AUTHORITIES AS PER REGULATION 13 {1) & {2) OF BANK

OF MAHARASHTRA OFFICER EMPLOYEES' CONDUCT

REGULATIONS 1976 - ABSENCE FROM DUTY INCLUDING STATION LEAVE.
‘NATURE OF LEAVE AND SANCTIONING AUTHDRITY

. . EXTRA
CiL P SICK LEAVE ORDINARY
LEAVE
FOR OFFICERS FROM SCALE | TQ Hil.
1. Officers Br. Manager Br. Manager Br. Manager Reg. Head
: Dept. Heat at ~ Dept. Head at Dapt. Head at
Admn. office . Admn. Office Admn. Office
2. Br. Manager Reg. Head ~ Reg. Head Reg. Head Reg. Haad
FOR OFFICERS IN SCALE IV AND ABOVE.
1. Chief RM/AGM/DGM AM/AGM ‘RM/AGM Ganeral
Manager ‘who ig the next DGM DGM Manager
authority whao is the who is the Farsonnsl
in that arga next higher "naxt higher
authority in auvthority in
that area that area
2. Reginal DGM DGM DGM General
Manager Parsennel Parsonnet ~ Personnel. Managar
: ' Personnsl
3. Asst. Gen. Dy..Gen. Manager DGM, (Pers) Dy. General ‘General
Managerin  Personnel or next or next higher Manager or Manager
GC.0. immediate higher authority * next higher . Personnel
authority. authority,
4. Asst. Gen.  Dy. Gen. Manager DGM, {Pers) Dy. Genaral Genera
Manager in  Personnel or next or naxt higher Manager or Manager
" the field immedlate higher authority next higher Personnel
authority. authority
5. Dy. Gen. General Manager General Manager General General
Manager Personnel Personnel Manager Manager
. Personnel Personnel
B; General ED./C.& MD ED./C.AMD ED./C&MD ED/CA&
Manager MD

" NOTES "




